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ORDER

K.K.SHARMA, ADMN.MEMBER,

There are 68 aéplicants who have been allowed to
pursue their grievance by a single application under the
provision qf Rule 4(5) (a) of the Central Administrative
Tribunal,(Précedure) Rules 1987. The only relief claimed by
the applicants is regarding the payment of Washing
Allowance at the reyised rate of ®.15/- per month with
effec; from 17.1.1986 and then at the rate of &. 30/- per

month with effect from 1.8.1997.

2. The applicants are Group C and D employees working

in ‘the North Eastern Police.Academy, Meghalaya. All of ﬁhem
have been supplied with uniform and they are supposed to
maintain fheir. uniform in good condition. As per O.M.
No.3/56/78-JCA dated 20.7.1979 the applicants are being
paid washing allowance at the rate of K&.4/- per month as
prescribed in that circular to Group C and Group D
employees. The said rate of Rs.4/- was-revisedxto M.Iﬁy-.per
month : ’Lfor 4 - all common categories of Group C and
Group D empioyees as mentioned in Circular No.3/44/85-JCA
dated 17.1.1986 with immediate effect. The PaY Comission
recommended Rs.100/- per month és washing allpwance for all
employees who were supplied with uniform 1like security
-staff, police pefsonel, nurses étc. However, the Government
by thification No.14/9/85-JCA dated 12.12.2000 did not
accept the Pay Commission's recommendation and reviséd thel

washing allowance to #&. 30/- per month for all common:

Wb 0



categories of staff as indicated in para 1 of the circular.

‘The circular mentioned the comon categories of employees of

all Ministries/Departments namely, Staff Car Drivers,
Despatch Riders, Senior Gestetner Operators in Group C and
all Group 'D' employees of the categories of Jamadars,

Daftaries, Peons, Messengers, Record Sorters, Chowkidars,

' Farashes, Sweepers and Junior Gestetner Operators. The NEPA

has sanctioned strength of 247 posts out of‘which there.are.
135 police.peisonnel falling in Grbup 'C' and 57 afe Group
Dvemployees. The Directbr, NEPA made a reference to fhe
Ministry of Home Affairs on 13.10;2001,recommending paymént
of washing allowance at the rate of‘$.15/% per month with
effect from 17.1.86 and k5.30/- per month With éffect from
1.8.1997; The.aboye;mentioned reference Qas referred by ﬁhe
Ministry of Héme:Affairs.to the Ministry of Personnel. The
Department of Peréonnel by a communicatioﬁ dated 31.5.2002
informed the Director, NEPA that the admiﬁistrative
departments are aﬁthorised to» declare entitlement of
uniform, gfant of Washing allowance etc. keeping in View,nf
the functional requirements. The washing allawance has been
énhanced'to Bs.30/- in terms of aforesaid instruction for
categories indicated therein. The Department of Personnel

U

has bgéh‘directed the respondents to take up the matter

"with the Ministry of Home Affairs.

4. Heard Mr M.Chanda, learned counsel appearing for

the applidants and Mr A.Deb Roy, learned Sr.C.G.S.C for the

raspondents. The respondents have filed their written



d\

statement. In para 11 of the written statement it is stated
that the caée of the applicants 1is under procéss. It 1is
also stated that the respondents are unable to pay the
arrear bills in absence of an order from Government showing
specific categories of the posts belonging‘té the Academy.
5. I have gone through the records and carefully
considered the submissions made on behaif of the parties.
The applicants are no doubt required fo perform their

duties in wuniform and they have been supplied with

uniforms. The respondents have been paying ks.5/- per month

as washing allowance to the.applicants which was based on
the notification dated 20.7.79. There is no dispute about
admissibility of the allowance. The respoﬁdents are aware.
that applicants are entitled to washing allowance at the .
rate of B&.15/- per month wifh effect from 17.1.1986 and

then Rk.30/- per month with effect from 1.8.1997 onward and

for that reason they have made reference to the Ministry of

Home Affairs. There is novdoubt that the réte of washing
allowance fixed in the 'year 1979 is inadequate in present
conditiéns. The other categories of employees of the
administrative departménts are getting washing»allowance at
the rate of k.30/- per month. On the facts situation i am
of thé view that the case of the applicants for washing
- . as : _
allowance at the enhanced ratelpaid tQ other Group 'C' and
'D' employees of the Miniétries and depértments is .

juétified. The respondents are acordingly directed to take



PG |

a final decision on the revision of washing allowance to
the applicants as represented by the aéplicanﬁs within a
period of two months from the date of receiét copy of this
ordef.

The application is allowed to the extent indicated.

There shall, however, be no order as to costs.

Ll
\(k.%s%ﬁﬁ‘%&ﬁ

ADMINISTRATIVE MEMBER



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

[V PO S .
' vt
\ jljD AR
'
-V -~ -
b N 1
L N

ez st

GUWAHATI BENCH

\

1
3

(or Gpplication under Section 19 of the administrative Tribunals Act.

O Se

Title of thé

%ri Babul Mazumdar & 67 Ors.:

- VYersus -~

Wnion of India & Others:

1985)

: D MOw . e v e W /2002

dpplicant

Respondents.

INDEX
SLx Annexure Particulars Page NO.
No.
Dl e e Application 1-11
02. o verification 12
3. I Copy of 0.M. dated 20.7.99 (Extract)‘, 153 <
P T C .M. dat .1.198
2 1T opy of O.M ated 17.1.1986 (,}q ~
05, ITT Copy of O0.M. dated 12.12.2000 ’S\"\B
S Iy Co of letter dated 14.2.2002
Py ~ <|F -
o7 W Copy of letter dated 13.10.01 I<% (Wta

Date

Filed by

W

dvocata



4{\

P

I
i
Aah

Led by
Yt Zsd
d&jéwz ﬁmﬁyﬂntzéyfé——blf.

"
/

??

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

fan Application under Section 19 of the administrative Tribunals Act,

1985)
Clofin MO Farielny

BETWEEN

s/Shri

1. gri Babul Mazumdar
. W Lanondg
A, W Shyam

4. ML SLLynadoh

% n.S.0eorl
& B0 Rana
7. Rambahadur
3. R Deka
@ H.Das

10. G.R.Deb

11. Biju Senapatl
12. Kashmira Singh
1%, N.K.Singh

14. Miren Rabh&
15, Samed ALl

16. Sajahan All



17.

18.

19.

N
L2
ey
ond m
oy 4
Al
.
A I

L6 .

ooy ‘?
b
e =

)
Re)iam

S

E9.

40,

41..

42.

4%

RV

44,

45,

Sukhdeo FRam
Lalu Lama

R.3. Napit

<
gl ozt

R.N. Samanto
Ramashan MA

N.Gogoi

Rajendra Ram Sarker
Subash Boro

A 8a$umafary‘

DML Pathak

Sidhik ﬁii

Kamalesh tandal

Lumbaram Farisar
Kanak Rabha
Motilal Swargiari
B.B.Gurung
B.P/ Sabkota
B.P.Gour

Bimal Rabha
A, Musahari
amit Kalita
H.M.Sharma
Hiralal Rai
$ukd§o Séh
Shyam Balbu

Bishan Lal



46. P. Singha
47. Rustam Ali
ﬂ&. Salu Miah
49.  Ram Singh

S0, R.CLRabha

(. Kutthy
2.  G.Pradhan

5%.  Subash Deb

B4, PL Kharnior

55, L.K. Singha

%6, Fradip Thakur

. L.M.Ral

L8, P. oSangma

59, R.K. Konwar
&0, R.K.Thapa

&1,  S. Basumatsry
&2.  July Syrnah
&%, A.S. Negi

&4, A.T.Krishnan
&5, F.O.Sangma

&G, B. Daniel

&8, FEL. Kharkhonger

..»..Applicants

fall are working in the MNorth Eastern Police fcademy,

' M— . Lo
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P

capacities in Croup €7 and "0° category).
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Pepresented by the Secretary to the

Tha Union of Indis, i

overnnent of India,
Ministry of Home Affairs,

fMew Delhi.

The Director,
rorth Eastern Police fcademy
PO Unsaw-793123

rieghalava.

The Dy. Director (@)

Horth Eastern Police ARocademy
FLOL Umsaw-T93123

raghalava.

. - - .Respondents

DETAILS OF THE APPLICATION

- » - - - -

This application is made not against any particular order

but against non-payment of washing allowance at the revized rates

o the applicaﬁt$ who have been supplied with uniforms while the
same 13 being paid to other similarly situated emplovees in the
csame office and praving for a'dir@ctimn upon the respondents to
pay the washing allowance to the applicants at the rates r§v15@d

Trom time to time, as being paid to other similarly situated Group.

‘CtEnd D7 emplovees, working in the said fcadeny .




o Jurisdiction of the Tribunal .

Y

The applicants declare that the subjsct matter of this
Hon"ble

b oH T

application is well within the jurisdiction of this b

g Tribunal .
L3, Limi ion

The applicants Turther declare that this spplication is filed
section-21 of the

[ . . .
i within the limitation prescribed undar

Administrative Tribunals Got, 1985,

L4, Facts of the case.

'
v

et

4.1 That the applicants are the citizens of India and as auch they are

|
entitled to all the rights, protections and privileges as

! quaranteed under the Constitution of India.

the applicants pfay for permission to move this application
auflon a(5) (a) of the

as the

B

4.7  That -

dnintly in a single application under
administrative Tribunal (Proc *dur@} Rulas 198
this dpplf cation by the apkicants are

1

Cantral

raliefs sought for in

COMMON .

4.% That the applicants are all under Group ‘C° and 07 category and
at

working in the dorth Eastern Police Academy {for short N A

Unsaw, Meghalaya under the Ministry of Homs affairs and have been

! working in different capacities viz, Inspector, Sub-Inspechtor,
/~‘

Bartar,

LL0.G., Head Constable, Constable, Farrier, Cook, Tal ilor,

Maahnrmanm Mali, Mess Servant, WG, Svees etco.

£

o ooy

Fastern Police Academy iz the Regional Polic

The WNorth
: Training college for N.E. States which consists of 247 sanctionad

category out of wWwhich there are

&

posts undsr Group C and D 135
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Group “C” and 57 Group "D” emplovees all of whom are aupplisd with
- C

uniforms.
_/________'~_

4.4 That all the Group “C7 and “D° emplovees who have been o i oed

with uniforms as stated ; above, are entitled to washing allowance

. and they were granted washing allowance @ e, 4/~ p.m. in terms of

Q.M. No. 3/56/72JCA dated 20.7.1979_right from the inception of
F— '

]:Z the aAcademy [(NEPA) and as such the applicants in this application

also had beesn qe tting the washing allowsnce @ Rs. 4/~ p.m. since
. et

inception along with other Group “C° and 07 emplovess of the

Academy which was then made as Rs. 5/~ p.m.

Kxtract copy of 0.M. No. 3/56/78-J06 dated 20.7.1979 auoted under
para 10.1 of the 0.M. is annexed hereto as Annexure-I.
That subsequently, the said washing allowance was revised by the

Ministry of Personnel, Public & izvances and Pension (Department

of Personnel & Training), Sovernment of India, from Rs. 4/ to Rz,
15/~ p.m. vide its 0.M. No. 3/44/85-JCA dated 17.1.1986 for all
common categories of Group “C7 and D’ emplovees. Th@ﬁvthe aame
was further reviszed from Rs. 15/ tolRS* 30/~ with effect from

DL.08.1997 by the aforesaid Ministry vide its O.M. No. 148/9 /98- T08

Copy of 0.M. dated 17.1.1986 and 0.M. dated 12 L2200 are annexed
hereto as Annexure-II and III re spectivaely]l.

4.6  That following the revision/enhancement of wa shing allowance as
stated above, the respondents implemented the C@giﬁ&d allow&na&
ifi

Jn respect of some spec 1c employees of the Academy and those who

are working as Sweeper Daftryﬂ Farash etc. are getting the
washing allowance at the revised rate of Ra. 30/~ p.m. whereas all
other Group C° and “n° émploy&eg of the academy including the
present applicants are getting washing allowsnce at the old rate

of Fs. 5/~ p.m. only.
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$

4.7 That the applicants beg to $taﬁ@ that the applicants had been

&pprmaching the authorities time and again recouesting for nymwnt

revised rates but the same had not

§

of washing allowance at the
heen considered for no reasons whatsoever. The applicants also

submi thed 1nd1v1dud1 representations to the Respondent Ho. s

simultaneously on 21.1.02 praying for granti§f washing allqwanme

at the revised rates. Responding to the said representations, the

=

Hﬂ«pnndant No.Z vide his letter dated 14.2.2002, addressed to

sach of the applicants separately, intimated that tha revised

-ates of washing allowance could not be implemented in case of th

applicants due to nonveceipt of certain clarifications sought

Form the Ministry of Home aAffairs (MHe) which are being awaited. &

eply letter dated 14.2.2002 addressed to one

sample of the sald

Sri D.Deka is appended herewith for kind perusal.

PN

Copy of letter dated 14.02.2002 addr Sﬂ@d to Sl D.Deka is

V\f? annaxed hereto as Annexure-=IV.

4.8 That it transpires from one letter dated 13.10.2001 of Respondent
Mo, 2 addressed to the Dv. Director, N.E. govi., of India, MH&, Hew
Celhi that the payment of revised wa&hing allowance to these

applicants have been objected by the RPAQ (IB) on the ground that

the names of the specific posts which they are holding have not
“ —

$omeny menfiunwd in the O.M. dated 17.1.1986 of the DORT (ﬁnh%xur%w

PR

T to this 04), revising the sald allowance.

Copy of the letter d hed 13.10.20010 is annexad herato as

Annexure-Vv,

4.9 That the applicants most humbly submit that they have already bsen

granted washing allowance & Rs. 5/~ p.m. in terms of the initial

order which they have been getting since inception and as such

non~payment of the same at the revised rates now is not

o

-



4,10

4. 1L

sustainable on any ground and the applicants are entitled to get

the same. This fact has been admitted by the h@apondﬂn1 MoLE al

in his letter dated 1%.10.2001 annexed as Grneaxure-

1+ is relevant to mention here that some of the personnel

wiz. Sweeper, Daftry, Farash who are working in the same Academy

have been getting the washing allowance at the revise rates but
the pr@gegt applicants in spite of being similarly situsted, have
been deprived of the same benefit which is unfair, unjust, illegal
and violative of the principles of natural justice and so also

article 14 and 16 of the Constitution of India.

That the applicants further beg o state that due to non-payment
of washing allowance at the revised rates, the applicants have
peen incurring huge financial losses every month including arrears
and under these circumstances, the applicants finding no other
alternative, approaching this Hon ’ble Tribunal for a direction
¥]enlg the respondents to grant washing allowance to them at b
revised rates of Rs. 15/- p.m. with effect from 17.1.1986 and then
@ Rs. 30/~ p.m. with effect from OL.08.1997 with all conseguential
arrears stc. as bﬁing paid to other similarly situated employvees

as stated above.
That this application is made tonafide ad for the cause of

Justice.

("-z

5. Grounds for relief(s) with legal orovisidnsL

%1 For that, the applicants are already getting washing
allowancs at the old rate of Rs. S5 pam. and a5 such they
are entitled to get the same abt the revised rates of REs.
15/~ and Rs. 30/~ p.m. also as have been revised from time

to time by the Govt. of India.

ik

%



5.9 For that, such revised washing allowance are being paid to

wome other emplovess who are working under the sane

-

respondents and are similarly situated.

%% For that, the applicants are all group “C° and D7 employees

af NEPG and provided with uniforms and as such thay ares
entitled to washing allowance at the revised rates i terms
L

of the Government orders at par with other Group C?oand 07

employees.

% .4 For that, non-payment of washing allowsnce Lo the applicants
at the revised rates are violative of the principles of
Matural Justice and so also the article 14 and 16 of the

Constitution of India.

5.5 For that, the applicants made all approached to the
authorities ad submitted representations praying for grant
of washing allowance at the revised rates but with no

result.

% & For that, the claims of the applicants also get support
From the letter dated 13%.10.2001 of the Respondant Mo.2

4

annexed as Annexure-Y to this application.

That the applicants state that they have exhausted all the
remedies available to them and there is no other alternative and

efficscious remedy than to file this application.

Matters not previously filed or pending with any other Court.

The applicants further declare that they had not previously filed
any application, Writ Petition or 3Suit before any Court or any

otheirr authority or any other Bench of the Tribunal regarding the

——
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subject matter of this spplication nor any such application, Writ

Petition or Suit is pending before any of tThem.

gﬁéuj oGt

Relief(s) sought for:

Under ﬁh@ facts and circumstances stated above, the applicants
humbly pray that Your Lordships be pleased to adnit this
application, call for the records of the case and iszue notice to
the respondents to show cause as to why the relief (g) sought for
in this application shall not be granted and on perusal of the
records and after hearing the parties on the cause or causes that

may be shown, be pleased to grant the following relief(s):
$.1  That the respondents be directed to pay the washing
p.m. with effect from 17.1.1986 and then €& Rs. I/ .m.

with effect from 01.08.1997 and onward with all

conseguential arrears etco.

$.7  Costs of the application.
$.%  any other relief(s) to which the applicants are entitled as

the HMon'ble Tribunal may deem fit and proper.

9

“ . I | £

ODuring pendency of this application, the applicant prays for

the following relief (s): -~

“. 1  That the Hon’ble Tribunal be pleased to consider the payment
of current washing allowsnce at the revised rate of Rs. 30/~

pom. to the applicants with immediate effact.




i}

11

2.

11

T T S R I L R T I I R

Thizs application iz filed through éAdvocates.
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s of

I. P. 0. No. :76 =87 ?577 Y datea [Bcbrpo0y-
=

L0, Guwahati.

-

Issued from and payable at:G.

List of enclosures.

M given in the indewx.
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VERIFICATION

1, Shri Babul Mazumdar, §/o late Manindra Mazumdar,
working in the office of the Oirector., North

aged about 34 years,
Fastern Police Goademy, Unsaw, Meghalaya, one of the applicants in the
 in$tant application duly authorized by the other applicants to verify
rhe statements made in this application and to sign this verification.
Socordingly 1 dec paragiraph 1 to 4 and b
Cto 1.2 are true to my knowledge and those made in paragraph 5 are true t®
| My legal advice which I believe to be true. T have not suppressed any

material Tact.

and T sign this verification on this the scrch day of

Jdunm, 2002.

ﬁw/uj /MML
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‘D’ employees is lost due to theft or fire, which was not
his own negligence, the administrative authorities may,
discretion, issue a fresh item of uniforms.on receipt of a
the First Information Report from the Police or Fire auf
Action to “write off” the loss may be taken, in consultati
the appropriate fi.dncial 2vi¥ ; the .police h{:
firmed that there are no ¢-az, ft being ,traci

O. M. No. 23/9/70-JCA, dt. 4-12-1971

8.4 All possible efforts should be made to re-issue the
withdrawn uniforms, especially the costly items like overzoats,
leather jackets and blankets, to other employees for the remaining
portion of the life of the items. Items of uniforms which cannot
be sore-issued, should be disposed of to.the best advantage of
Government in accordance with the general financial provisions
governing the disposal of obsolete stores.

Supply of Water-Proof Coats, Umbréllas and Crash
Helmets

O. M.No.23/9110-JCA, dt. 4-12-1971

9.1 A poolof water-proof coats and umbrellas should te
formed on the basis of one umbrella and one water-proof coat
for every three peons, messengers, despatch riders, etc., out of the
entire Group ‘C’ and Group ‘D’ staff employed on outdoor
duties in a Ministry or Office in Delhi/New Delhi and other
similar and “All Summer Stations”. A separate provision should
also be made in the pool for one or two water-proof coats for
3 or 4 staff car drivers. At stations having an annual rainfall of
“76 cms. or more, the local Heads of the Offices may, if considered
necessary on the basis of actual requirements, increase the number
of umbrellas and water-proof coats in their pool up to twice the
number prescribed above. Umbrellas or water-proof ccats
shold be issued from the pool as and when needed, and should be
promptly restored to the pool when the need is over. These
umbrellas and water-proof coats should be replaced only after
they are completely worn out, but in no case before two and
three years, respectively.

O.M. No. 23/9]70-JCA, dt.*4-12-1971

9.2 The scale of umbrellas and water-proof coats for
which employees at ‘““All Winter Stations” are eligible has been
specifically indicated in Annexure II -

K
13 ANNEAL
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O.M. No. 14/25[76-JCA. dt. 23-2-1977

.3 i 1ly required to work

.3 Staff car drivers who are genera ‘ > work
withgl\/f)inisters1 or officials of the status of Secre'taéy/'%dilltf;s?'ls
Secretary may be issued water-proof coats on mh“t lt tl:e | basts
during the rainy season subject to the condition tha

proof coats will be withdrawn from them after the rainy season.
0.M. No. 23]14}70-JCA,“dt. 25-5-1972

5 4 ' i ] lers motor cyclef
. s of the despatch riders (two whee cxe
scootger4dgsgl;s) may be provided with a crash helmet (without

peaks).

—L

O.M. No. 23[14[10-JCA, dt. 25-5-1972 -
‘ bre re-inforce
9. helmets would be made of glass fi ] C
plastic Sin 'Ixifite finish and would cont{orhml totligsepleg:‘ﬁgcgﬂgx
i hat the helmets -
No. 4151/63. Inview of the fact t ety B ement
ility hould normally be no peed for thel icel
tr:))lc]cne)p’t ilx}lirei ist becomes necessary due to demage in an1 ac\:fég; ng rcx)fi
for any other unavoidable reason or due to norma
tear ove: a large number of years.

0.M. No. 23|14[10-JCA. dt. 25-5-1972 ‘
9.6 The helmets may be purchased locally at comg=

rates after inviting quotations.
Washing Allowance v/
: 0.M. No. 3|56]78-JCA, dt. 20-7-1979

H . 3 ’ cDa employ-

-1 1l categories of Group C’ and Group '

eesl(z\'ho ge gipglied with uniforms .under these orders may
uniformly be granted washing allowance @ Rs. 4/- p.m.

O .M. No. 14[14[80-JCA;’ dt. 21-5-1981

i inistri Departments and

. t will be for the Ministries, 1 ;
Oﬁii:g‘;ztol s;\tlilsfy themselves that the allc;\\gmlileo 1(5le jsztt:izz)llll)
ent urpose for which. it is granted. C s
f\?l’?:ttsgg\{eﬁhgf Ii’vas',r;ﬁng allowance need be made for the period of

any leave undertaken by the employee concerned. '
Proper Use, Care and Maintenance of Uniforms
O.M. No. 23(9/70-JCA, dt. 4-12-1971

5 W i iniforms- should bz
. 11 employees who are issued Pni T ( 2
infczrlmédpzhat faﬁure to turn out in proper and clean uniform 1s

nhve

i - D TR

~,



No.2/44 /8%~ JCA

_ Government of India ;
Ministry cf personnel, public Grievances

R\ Pension | '

i(Deptt. of personnel & Training)

OFFLCE MENCRANDUM
siject: washing Allowance aimissible to ';ommon' categories
: of central Governmert employees who aI¢€ providad
with uniforms undar the instructions of the
pepartment of perscinel & Trg. = Increase in the rate

of =

, ted to say that as per decisicn in
.the National*Canncil(JGA) at its meeting held ob 14th/15th Jenuary,
1986,;Lb-has peen decided to revise,with'immediatc affrct, the:
mfexisfing'rate'of washing allowance from B.a/« te . L9/~ pex
imonthvto‘all common catégories of Group v/t employees viz.
v . A * e — b bmiiemisatiot” .
staff Car Drivers, pespatch riders, Gestgnex Operators, Jamadars,
paftries, Pecns, Mens npers, nececrd Soxters, Chowlkildnars, Farashes
g Sweepers in the central Socretariat and its attached/S bordinate

"offices.

The undersigned is cirac

/3 %
 {BATA K. DEY)

Director{JCA).

1. ALl Ministries/Departments. -
L2 'UPSC/QV@/ElchiQn Gommiesioq/COmmisqion?r of Linguistic.
L ;. M;norltles/Commlssioner £or SC/ST/Mlncrlty Comm1§sion/P.M.'s
o office/Lok Sabva Sectt./Rajya Sabnd cecth,/ President's

o Sectt./Vice~President's Sectt./Supreme Court/High Court.
-3,  All attached and subordinate offlcts of the Ministyy of
. personnel & Try., Admn. .Reforms & Public Grievances and .~

' pension/MHA. | - SR

ISR S Fvnenditure),,E.II(A).Section.

v g

. v"‘?,—~,...—~/

A s ASE T S minn o S e Ko b i i

.~ New Delhi, the 17th Jan. 136,

-E.

¢

y
D

P g
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Cbmptroller &

Secretqry, Staff sld@ Natlonal
Road New pe elhi, wlth &

o Sp:l re
Ad III/CSIV'Sectlon

Plnance II Sectlon

Counc11, 13~C Ferozeshan
Copies),

Deptt of'Personnel

3 Training,

Se retury,“staff Siﬂé, Denartmcnfal ounc1l
Deptt og,Pe sonnel & Training,

, T-16, 1IN A Colony, New Delhl
ies),

JS(UT) M/Home Affalrs

Calef Secretary Delhi

Adenlstratlon
All the Staff Side membe

' 2’00 Spare 'cvop.ies.

& Audxtor—Guneral of India‘ ‘ \\\
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S L c " Mintstry of Home Affairs ‘ PAO(Sectt)
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| B , o ' . "~ PAO(I1TBP)
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ANNEXURE-_1V

' S
5”/;% Government of India
Ministry of Home Affairs A%
North Eastern Folice Academy
Umsaw -~ 793 123, Umiam
Meghalaya

No.NEPA/AC/hZ/Vol.II/gg'é’O | Dtd., Umsaw, the/éf‘a’@%’c

To,
ri/Smti Q/ 22Oy ) QL C’/Zr%

O(/Wﬁ (4 Py ,

Sub Washing allowance = revised rate.
Ref : Your application, dt.:QJQ/C/0QL’T//

Reference you apnlication on the subject, this
is to inform you that, due to somé Official clarifications as
sought for from Ministry of Fome Affairs, New Delhi, the revis
rate of washing allowance has not been implimented. On receir
of clarification, necessary action will be taken by this Offic
The point has also been discussed by Director, North Fastern
Police Academy with Secretary, Departmént of Development of
North Eastern Region, Vigyan Rhavan, New Delhi - 11, during
his visit at North Eastern Police Academy on 7/2/02 and copy
of reminder was also handed over the Dy Secretay, Department

of Development of North Eastern Region, to exvedite the matte

ST - B
oo H K Mazumder)
Dy Director (A)
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Government of India
Ministry of Home Affairs

North Eastern Police Academy
P.O. UMSAW-793 123

(Meghalaya)
No. NEPAJAC/42-80N I/ 2, gg? Dtd. /9/ 1012001
- To,
The Deputy Director‘,
NE .
< £ Government of India, MHA, North Block
New Delhi — 110 001
Subject: Washing Allowance.
Sir,

N E Police Academy was established in 1978 as Regional Police
- Training College in order to meet the training needs of N E States comorising of
7 states. Government of India has sanctioned 247 posts, out of which there are
135 Police Personnel (Group € and 57 (Group ‘D) who are supplied with
umforms :

el 57 posts belonging to Gioup ‘D’ are categorised as under: -

Daftry

Cook

Mali

Sweeper
Water Carrier
Tailor

Mess Servant
Masalchi
Syces

10 Farash
11.Dhobi
12.Barber

13. Cobbler

14. Veterinary Dresser
15. Farrier

©ONOO DB WN

Basing on the O.M. No. 3/56/78-JCA dtd. 20/7/1979; all common
categories of Group C and ‘D’ employees, who are supplied with uniforms,



N M ‘:/

uniformly were granted Washing AHowénce @ Rs. 4/- pm right from incedtion of
the Academy.

The above rate of Washing Allowance was revised by Ministry of

Personnel, Public Grievances and Pension (Deptt. of Personnel end Training),

New Delhi, vide O.M. No. 3/44/85-JCA dtd. 17/1/1986 from Rs. 4/- p.m. to Rs.

15/- p.m. to all common categories of Group ‘C’' and ‘D’ employees viz. Staff Car

Drivers, Despatch riders, Gastetner Gperators, Jamadars, Deitries, Peons,

Messengers, Record sorter, Chowkidars, Faraskes & Sweepers.

: |

~Accordingly arrears bill was' prepared and sent to RPAQ {B),.

Shillong but got objected, other than those categorised, due to the reason that

the name of the posts of Police Personnel of NEPA and Group ‘D’ employeles did
not appear in the said O.M. ' '

Further, rate of Washing Allowance was also revised from Rs;,. 15/-
p.m. to Rs. 30/- p.m. vide order No. 14/9/95-JCA did. 14/12/2000 with changed
categorisation of-the employees, thereby, this office could not revise the rate of
Washing Allowance. '

Inthis connection, it is pointed out here that all Police Perséonnel '
falling under classification of Group ‘C’ are supplied with the uniforms including
Group ‘D’. Since, the Washing Allowance @ Rs. 4/- p.m. was granted basing on
the original order shown bid, it is strongly felt that NEPA employees both Group
‘C' and Group ‘D’ are entitled to Washing Allowance @ Rs. 15/- p.m. w.e.f.

- 17/1/86 and @ Rs. 30/- p.m. from 1/8i1997. = |

: : Lo

: ~ In absence of specific categorisation of posts of Gro'x ‘2’ and ‘D’

of NEPA employee in the O.M: No. No. 3/44/85-JCA dtd. 17/1/1986' and No.

- 14/9/95-JCA dtd. 14/12/2000, the arrears bill could not be submitted to Pay &

Accounts Office and the employees are frustrated and demoralised. |

~In order to keep their moral high, you are requested to issue an

order granting Washing Allowance to Group ‘C’ and ‘D’ employees of NEP‘A‘as
they are issued with uniforms at the Government costs. f

Yours/

aithfully,’

Encl.: d ety
ncl.: as stated above 2 \d\ak

— (Umed Singh) |

W@&“&éy | » S ﬁ/a;%
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IN THE CENTRAL AIMINISIRATIVE TRIBUNAL

GUWAHATI BENCH ::3 GUWAHATI.

O« e Noo 197/2002

Shri Babul Mazumdar & 67 Others
- 'V‘s-

Union of India and Others.

( Written Statements on behalf of the respondents

'NOO )

The VWritten Statements of the abovenoted respon-

dents are as follows @

1o

That the copy of the O.A. No. 197/2002 (referred

to as the "spplication") has been served on the respondents.

The resgpondents have gone through the same and understood

the contents thereof. The interest of all the respondents

being similar, the respondents have filed their common

written‘statements.

2o

That the stotements made in the application, which

are not specifically admitted, are hereby denied by the

regpondentse

Se

That before traversing the various paragraphs of the

application, the respondents give a Brigf parawise comments

ag under



s

(i“)
-2_
4. That with regard to para 4.1 and 4.2 of the
application the respondents beg to offer no comments.
5 That with regard to the statements made in para 4.3

of the application the respondents beg to state’ that LDC is

=

not supplied with the uniforms and can not be one of the

applicants. others are.

6. That with regard to the statements made in para 4.4
of the application the respondents beg to state that under
the provigion of O.Me No. 3/56/78-JCA, dated 20.7.1979, all
categories of group 'C' & 'D' employees, who are supplied
the uniforms are paid Washing Allowance at the flat rate

Rse 4/- PMe., as the order ibid does not specify the cate-
gories of the posts ( copy enclosed as Annexure = ‘A’ ).

Woashing Allowence @ Rs«50= pem. were paid to

depumwg,ﬁom Para Military Forces basing on
the IPC received and Rs. 5/- pom. to NEPA Jepartmental

Canteen enployees which has the sanctioned of Govt. The

e
]

rate of Washing Allowance was revised from Bs. 5/- to Rs. 30/~

~

pelie weeofe 1.8497 for Para Military Forces and I-B.
T T ————

Per sonnel vide order No. 27011/53/97-PF.1 dated 12.6.98

( copy enclosed as Annexure - A=1).

7. That with regard to the statements made in

para 4.5 of the application the respondents beg to state
that the Govt. of India, Minigstry of Personmnel & Pension
(Deptt . of Personnel & Training )vidé OM No. 3/44/85-3CA

dated 17.1.1986 ( copy enclosed as Annexure 'B'), revised

the rate of Washing Allowance from Rs. 4/- pe. to Rs.15/-p-m.
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weeofe 17.1.1986 ( other than Para Military Forces ) to all
common categories of Group 'C' & 'D' employees ( but alongwith

common categories, Govt. has specified the following posts

only ).

Staff C.g,r Drivers,

Iesgpatch riders,

Gestetner Operators,

Jamadars

Daftries,

Peons,

Me ssenger s,

Record Sqrters,

Chowk;idar‘s,

Farashes‘& Sweepers only in the Central Secretariat and its
attached/subordinate offices. However, arrear Washing Allowance
for Police Persomnel was prepared and sent to RPAO(IB ), shillong
bﬁt was not entertained on the grounds that this category of
post did not find place in the said O.M. Xerox copy taken out

of Bill Register ( Bill No. 210/Arrears Weh. dated 28.7.90)
duly attested is enclosed herewith as Annexure - ‘C'. RPAO(IB ),
Shillong also suggested ‘b.o our Dealing Asstt. That the cate-
gories whoge names are mentioned in the' said O«Me were entitled
for Washing Allowance on enhanced rate. As per suggestion of
RPAO(IB ), Shillong arrear Washing Allowance @ Rs.15/- and

Rs. 30/- p.m. in respect of Iaftry, Parash & Sweepers have been
drawn and paid as it finds mention in the aforesaid O .M.
A/Rolls in support of bills submitted to RPAO (IB ), shillong

and passed by them for following categories of posts are



=
enclosed ( as Annexure - '»', D-1, B-2) ¢~

Sweeper, Farash, Deftry

Mali, Water Carrier.

Posts mentioned above are specified in O+ No. 14/9/95-JCA
dated 12.12.2000 & Oee Noo 1448486-JCA (Vol. II ) dated

1947 1989 regpectively, issued by the Govt. of India, Ministry
of Per sonﬁel, PJie & Pensions, Deptt. of Personnel and

Training, New Delhi ( copies enclosed as Annexure- 'E & F' ).

8. That with regard to para 4.6 of the application

the regpondents beg to 4 offer no commentse

9. That with regard to the statements made in para 4.7,
of the application the respondenis beg to state that Repre-
sentation submitited by the applicants to the Respondents No.2
was attended and the case referred to Govte of India, Ministry
of Home Affairs, vide this office letter No. NEPA/AC/42-80/
V.I1/3569 dated 13.10.01 followed by 2 reminders ( copies
enclosed as Annexure 'G' ). It is worth mentioning here that
even water carrier and Mali who are eligible for Vashing
Allowsnce @ Rse 15/- peme under the provision of O.M. No.

14./8/86=-JCA( Vol .II ) dated 19.7+1989 ( copy enclosed as

annexure 'F'Jcould not be paid arrear @ Rs.30/- pam. as

these categories did not find place in OMe No. 14/9/85-JCA

dated 121202000,

10. That with regard to para 4.8 of the application,

the respondents beg to offer no comments.
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11. That with'regard to the statements made in
para 4.9 of the application the respondents beg to state
that point raised by the applicants is partly accepted.
As a matter of fact only Police Persomnel ére being paid
Washing Allowance @ Rs.5/-p . and not the Group 'D' employees.
The excess amount of Rse 1/~ p.m. being paid inadvertently
will be adjusted in due course.
Both Reépondents Noe. 2 and 3 are of the opinion
that staff thoge who are supplied with the uniforms at the
Govt. cost are entitled to Washing Allowance @ Rs.15/~ p.ne and
BRs5¢30/- peme but it will not be in order to give arrear
Washing Allowance at the enhanced rate in absence of spedific.
order from Govt. granting Washing Allowance to the group 'C*
& 'D' staff of the NEPA showing the specific categories and
hence the pendinge. |
It is relevant to mention here that, in response
t0 this office proposal dated 13.10.2001, a clarification
has received from Ministry of Personnel, Public Grievances
and Pensions, Deﬁtt. of Personnel and Training vide letter

No. 14/1/2002-7Ch dated 31.5.2002, received in this office

on 11.6.2002, stating that the administrative Departments

are authorised to declare entitlement of uniformgﬁfggyggfnt

oi;ygggggg_Allowance etc. keeping in view the finctional

requirement ( copy enclosed as Annexure=- 'H' ). The case is

under processe

12. That with regard to para 4.10 and 4.11 of the

application the respondents beg to offer no comments.
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It is pertinent to mention t_hat North Eastern Police

Academy has projected case to Govi. of India, Ministry of Home

Affairs, New Delhi, vide letter No. NEPA/AC/42-80/Vol.II/3569
dated 13.10.2001 requesting grant of Washing Allovwance to
Police Personnel from the rank of Const. to Insp. & Group ‘D'

staff those who are supplied with the uniforms at Govt. cost.

Further, the said proposal was also endorsed to the

Under Secretary, JCA, Deptt. of ‘?ersonnel & Training, h_'Ibrth
Block, New Delhi, vide letter No. NEPA/AC/42-80/Vol.IT 731

dated 9.5.02 recuesting grant of Washing Allowance . In Tespon se
to above proposal, Ministry of Personnel, Public Grievances

and Pensions, Deptte. of Personnel and Training, vide their

letter No. 14/1/2002-JCA dated 31¢5.02 ( copies enclosed as
Annexure=~ °'I' ) clarified that administrative I)e'p'artments are
authorised to declare entitlement of uniforms and grant of
Washing Allowance etc. keeping in vidw the functional requirement

vhich is under processe.

There is no denial what-so-ever from the Academy side

e

to grant Washing Allowance to the Police Persomnel and Group 'D’
—

Staff but at the same time it will not be proper on the part of

Academy to pass the arrear bill in absence of crder from Govte.

of India showing specific categories of the posts belonging

to the Academy (NEPA ), as these bills were already objected

! vy RPAO (IB ), Shillong.

In view of above, the case has got no merit.

Verificationeeees
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VERIFICATIION
I, Shri Umed Singh, Director (I/C ), North
Bastern Police Academy, Ministry of Home Affairs, (G.0.I )
ghillong, being authorised do hereby sclemnly affirm and
declare that the gtatements made in this written statement
are true to ny knowledge and information and 1 have not

suppressed any material fact.

And I sign this verification on this th day
of July, 20C2.
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‘D’ employees is lost due to theft or fire, which was not
,.his own negligence, the administrative authorities may,
.. {Fhiscretion, issue a fresh item of uniforms on receipt of a

"the First Information Report from the¢ Police or Fire a:j

Action t6 “write ofi” the loss may be taken, in consultati
the appropriate fi.anciel 214 ; the .police. b
firmed that there are no cag eft being tracq..:

, Y
0. M. No. 23/9[10-JCA, dt. 4-12-1971

\ 8.4 All possible efforts should be made to re-issue the
withdrawn uniforms, especially the costly items like oversoats,
leather jackets and blankets, to other employees for the remaining
portion of the life of the items. Items of uniforms which cannot

Government in accordance with the general financial provisions

governing the disposal of obsolete stores.

be_so.re-issued, should be disposed of to the best_advantageof |

v—%"— "‘ﬁ o

13 ANNBRURE A

0.M. No. 14/25[16-JCA. dt. 23:2-1971.

R by e L

9.3 Staff car drivers who are generally féquired to work

—-with Ministers or officials of the status of;swremry[Additional '

Secretary may be issued'Wit‘e‘ri‘ﬁb‘of—cohts—ou—mdi-v-id‘ual_basis_

o ~. " during the rainy season subject to the. condition that the water-

proof coats will be withdrawn from them after the rainy _s‘cason;

- 0.M. No. 23]14[70-JCA,’dt.;25—5-1972 :

. . . . ‘ - ' ]el
_4 Each of the despatch riders (two.whegler.\ motor .C)C\
scootger4d§13§rs) may be providcd with _a‘vcrash helmet (without
peaks). . SN B

. : # . -
O.M. No. 23]14]10-JCA, dl._f25-5-19/2

3 : -inforced
—== - he helmets would be made of glass fibre re-inforc
last?c Sin Tv;xeite finish and would’“c“cTrifon—tq—ISl—Spemﬁcgtmn
;I)*lo. 4151/63. Inview of the fact that the helmets have long dura-

Supply of Water-Proof .Coats, Umbrellas and Crash
o Helmets

©——————9-1--Apoolof water-proof-coats-a nd-umbrellas-should-be
formed on the basis of one umbrella and one watersproof.coat =

- " for every three peons, messengers, despatch riders, etc., out of -the-~- -
———————entire—Group “C>- and Group ‘D’ staff-emplojed_on_outdoor” " _

duties in a Ministry or Office in Delhi/Néw - Delhi and ‘other
similar and “All Summer Stations”. A separzate provision should
also be made in the pool for one or two water-proof coats .for
3 or 4 staff car drivers. At stations having an annual rainfal! of

- ———96—cms:"or more, the local Heads of the Offices may,-if considered

niecessary on the basis of actual réquirements;increase-thenumb.
of umbrellas and water-proof coats in their pool up to twice the
- number prescribed above. Umbrellas or water-proof ccats

shold beissued from the pool as andwhenneeded;-and-sheuld-be
promptly restored to the pool when the need is over. These
umbrellas and water-proof coats should be replaced only after

they are completely worn out, but in no case before .two and
¢ three years, respectively.

9.2 The_ scale of umbrellas_and water-proof coats for

O. M. No.239110-JCA, dt. 4:12-1971 - - ———————

T TOIM. No. 23/9/7C-JCA, dr.*4-12-19710 o

which employees at “All Winter Stations’ are eligible has been

————— - 0

- specifically indicated in ‘Annexure11

bility, there should-normally-be_no_need for their Teplacement

except when it becomes necessary due todemage in anl aCCldenE x(\)E
for any other unavoidable reason or dye: to normal \wear ana
tear ove: a large number of years: -~ - _

0.M. No. 2314[10-JCA, d255-1972
9.6 The helmets may be purclfaf;;{mi‘l_pgguy_—-a_t—eqmpet:twc
cates after inviting quotations.  _EE
B ‘““*wWashing—AllSﬁjs e = //
O.M. No.356]18-JCA, dzj}_.j}gQ-7—l979 |

i up ‘C’- oup ‘D’ employ-
. 11 categories of Group C’.and Group ’
eesl?vtio :;e supglied with uniforms;.gnder-these»orders may

___uniformly be granted washing-allowsgﬁg @ Rs4/— p.m.
0 M. No. 14[14[80-JCA, d1. 2T-5-T981

i cnistries, “Departmeats and
.2 It will be for the Minjstries, 1 i ’
—Bﬁlc_gk 2~tc'> “safisfy _themselves—that—the_auomactualI)

ich it is, ted. No deduction,
the purpose for which 1t 1S gran (
svg}f:ttsgg\rzer, gf l\)vaslixing allowance need-be made for the period of

any leave undertaken by the employee g?ncemed.l
‘leper Use, Care and I\’[aintegfi}}_lcc;’qf _~Upi_forms.
0.M. No. 239]10-JCA;d-4-12:1971
issuéd  unifc hould be
SRR § & loyees who are 1ssued_ uniforms she
infc:rlmcl:dpt\t‘}ate ?;ﬁur)c(: to turn outin pr0per‘rmd—clcan—umfor.m s

o\ ]’
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Government of Indija ' "7” )
Ministry of Home Affairs ,
¢ North Block, New Delhj. , F
' Dated: 12th June, 1998
/ o L f
; ORDER _ oo
| A i
e . o
Chrolmntcvisntation |of recomnendations Of! Vith Central
Py dabiRsTonl 1 fespect oOf ratlels of| Unlform
sl lownnda, Kit i Maihtenance Alllowancel ang Washing
CALTACARER TR respect of CPNF peksonneliand%Clothing
Al lowanda ™3 .respect of Intelllgence | Bureau's
5xr;;nnar;" i ' ! o :
rerdennel ’
R PLsident is - pleased to  accept the
e owade by the Vi Central Pay*ComMission in
‘. "h® report and to  revise the' Uniform I
U il anance Allowance and Washing Aliowance .in ) .
rennel w.oel f, 1.8.1997 as foliows:- :
—— '
Fyos oL Aliowanee Existing Rates of Revised Rates E
. S - Mllowance ‘ - M lovance . !
tnitiak Yniform Rsl.2200/-: for group‘Rs.SSkO/- for- s
Grant A" officers and all categories o
| R8.24007/- | for group jof personnel’ ' | *
. "Bl' officers and without
| | A hny.clqss of
i : r pi?fer%nces. o
Remzewal guant RsL1500/-Ffor Qrpup Rs;BO?Q/- for o }
"Al officers and ahl categories :
"Rs.300/- for gtoup  of personnel. ‘ ]
"B" officers ‘ Renewal grant SR
‘ : to heigranteg . ]
: after every 7 ;
. ) - years. - i
)
, Xit Maint emance R3.80/- p.m.for Rs.150 p.m. §
I Aldowamee group "A" officers for qroup "A" }
- Rs.40/- p.m. for §"B" wfficers ;
Jroup "B" officers Lo o
o | ‘ ! Do
'n@whfwg & 1 lowance, Monl-qazetted sta¥e Re.30/- p.n. . ! :
- . @ RI3.S/-p.m. ih for .non- o '?g
Pl '-"'nh,tufquapditidn:t? supply #azétted staff- ;
; of fanhipggsoaq-at gubjeck to dis | 1 L
£ ixpd inteqvalﬁi‘ "cohtipuancérof

i ; wfuah_,ign? bqpp.
| gy
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Department of perscnnel 3 Trg. -.Increase 1N the rate
df - 3 : . i . .
,The undersigned is dirécted to say-that as per‘detision in

the National Council(

1936, -it.-has been d
—existing rate of wa
month to all common

shing .al
" categer

JG4) at its mee
ecided to revise,

wit
?bwan¢e;frum
ies of Group

tiny held

on ldth/15th Jznuary,
h immecdiate effact, the

b d/ to B. 15/« peE.
vor/it employees viz.

riders, Ge
necerd So
bcrcthr%at

staff Taxt Drivers, Desp2

paftries, Peons, Meons. oy
& Sweepers in the Central S

OffiCeS. { :

Ech

Lh b ada

T

\
|

- To

All Ministries/Departments,

1.

2. 'UPSC/CWC/Eleciicn Copied ssion/
L Minorities/Commissioner #0T $C/S
7 office/Lok sabha Secth./Rajya 54
B Sectt./Vice-Presicent’s Sectt./S
-3, " All attached and subordinate off]
. personnel & Try., Admn,.Reforms
Pension/MHA. : SR

;‘4 ' f(?i?//%;;

fva. R4 ~F th@ﬂditUT@); E.I

stanex

Qperatore, Jimadars,

|
}ters,irhowklgdrs,55§;§§hes
?nd itT attached/S' bordinate

(BATA K.

DEY)

Dizector(JCA).

/

n/Commissioner of Ling
rity CommlsS

[/Minz
bha cectt./
upreme Cour
B |

icos of the
& PubL%c.Gl

yistic.-
sion/P.M.'s
 President's.
t/High Court.
Ministry of
ievances and .

172
.t

1(
s}
het
el
Q01

97
ally



g

[,
ol

A
i

' Secret

Comptrol’er

ary, Stdtf
New pé lhl S

Ad III/CSIb’Sectlon
Finance II SPCthﬂ

Road,

with &

i .
Aud1tor~Genele of In|

?13;

,'Patlonal Counc11
Sparu COpleS)

Deptt of Persoy
MHA,

de

nnel g Trainipg,

ALl the stiygs
: L |

200 spare . c,op"i es,

Sh G.L -
Deptt.aé Ppe
(with 10" Spar

CQIef_Secretary D
. T10 1

|
I

N . cg ":f . \ .
Slq?“@embe

» Sparets
Bex son@ql &
e c?plp

JS(UT) M/Home AfleJ
I

elhi; 4

i

,|T
)o
S,

i
.o‘{,

Ty,
r3

I

Staff
1nlqg

—3rn
7
e
QO
@

r
A |

Administ;a

AT B
'of the

Ll
]
i
!
Tk
[ i
',-‘|1': ;
. 1y
[
. .
. I
l
|
|
i
|
: i
i
.
o e
.: o IT‘ r
PR
e o g !
i

Departmcnta
léi INA Colony :

tonal Coliney;

vy 13=-C Fefozeshah

I
\

! Cbunc1l
» INew Delhl
; .

t
1
'

|

L]
: n‘ggJ‘

|
b
.8
|
’ i
o
.
t
i
1
1
| ‘
o

-




i| Net Amount ||'% liseo

of Bill

‘ EXpesgt oo oncg Bt

LU f’P._;
zﬁ’J%}ﬂ”%

T b,

4 B & e = Y 2 » =2 -
e G ot sy ma T T s, - T =T i S S5 = e s -
ey T e < e =

: e e L Do s o 2 N

of MR (i 2 O
{N. 92’1{1 MOU"WWQ(’«’?@

.QS‘:Cﬁ P

%@u +C Raie %

) Snmels

mf&x 3¢ /ﬂé?

sl : Ty
f/ﬁj‘l"' L /':;Vﬁbﬁ}#

N2 //J PRy -

7.0, Psouciticin, o

G PF adv Vﬂ‘m

.

MR (Taim 0,3

‘f j_ofifé?._?/ﬁ%

Rs. P,

ACRN:d}S&aSQL/&i’J

oo [
Vo psecof| Y
p56sf| O

2874 ¢

3@0a
al

9| Ny

L0 v

1846 e

/Z,ézt,,m

NETIE .

70, 63l

R ooy

I o . R
‘ ‘é Supplied by Grranjau: Forms & RecisTERs, Madras-600 028/TR 28-A. ( 141-280484 )



¥}

e
1 e

T. R, 28-A. )
See Note 3 to Rule 283 W
( )\}\}\ ‘

\ —— -l

-

REGISTER
.

¥ Initials of A t disbursed i ; ;
No. and date of# No. and mount disbursed in No. and date |.
Date of Gazetted . of Bill in which|.

¥ Treasury voucher | Date of e 9
g enbry Officer balance short |

and date of cheque or .
encashment  endorsement Cash Book 1gfcg:;%c cx:ﬁ:};:;t 2nd Month 3rd Month drawn

Remarks

9 10 1 12 13 14 15 16 S U

| 7

i /

S § ' | )
S e e } R l S R Lo
| , , | s R I

ol |
e 7&? At 1o7p 2@ﬂ7§o

£ 130549

/ ‘
15 Aeufg e i - | ‘ - P

/ |27osu % I ‘ ‘ e

: R N R AN 1
( / “ . FIY P ' ! MI\__ i i . ’ \ 1
YRS 95 it SRR oot SRR
26l A tefp ’%ﬁ.* & - T S {
AL TR A o i SR YA /f
\ 7 AR T
- R | N
S AL X3 ke ay e | 4/33/54@/2 -
| o g M iy [2?117_3 9 e ' 1

i Ak /"-"/’x , ﬂ‘,% ’L*/ﬁ 10 @l/ I ?
-/ | | B B I R
[ s TFUN ) s TN | \ S |
P AN | mrpos
< N B
: . ! P




"9\;~ ~§€

L

o G.F.R,B,
1.

. 2.

Y'r Wq t [1”4“*?“‘*’3

Jv 3‘%?/9/

/u% /'H.a ‘ZJwW /L«NMW

Y3

‘Gcvernment cf India
~ Minigtry cf Hcme:&ffajrs.
North%%astern Pclice Academy
Umsaw Barapanl 793 103

. " - ‘} : l.. L .t-;,_ .,’__...._:_t-—-:—--—-..v,
,_ — A S R 395

Bill Nc, - 93 . /\/79 - At % /,S% ey

'D.11 - Other. Expendlture, D; 13(3) - Other = | Token :\n ,@Jj

Misc. Items, D,11(3)(4) - R.P.T.C. under e e

grant Nc,45 fcr 1990-—91. -

Majcr Head -
N E Areas, .
undcr »

455 ”'"BB Capltal Outlay cn

- Pcllce, BB.1(1) =RPTC
cnt NC 45 90"91.

. a0t Biroster . /; )
. torsh Bagsern Polige Aéedegs
‘ ’MV, w
= |

’% %’ ,m,,// Hﬁ 59@// o




Item
No.

L1t
Nam_e

Désignation

Iﬁet amount -
. | payable

o FR T (T8

srrw‘:ﬂsa‘i gl ¥ wfea)
qgEagt ¥ geaeq A fear
w1y B3 aréew & TR
HuETOR fpar sTgd
Dated signature (with stamp
where Inecessary). - Unpaid
items to be noted as
such and attested .

G
T ar @5
Brouyght forward

¥ Srrar aqr_A)E

Carried over... .




 go |-

T

Jtem
No.

L1t s
‘Name

i i

i Imtiun N
i ! ;

e

A}é&na;.gwa

:Net amounl
payable

A aRa gwEs (arsl

Taxaag) agf ke a&a) ‘

aezeHdt % weaeg ¥ e | .

WQ 3 asgw d sheay
c«awﬁm s ST

Dated signature (with staimp
where necessary). Unpaid.
items to be noted as
such and attested

&

BrOUght forw
P>

st qm N

d | T Rs

Total unpaid Rs. .
(Rupees)

Drawing Oﬂiéer

s ﬁmmana ﬁ Tg ﬁmr(m mfam # mszqwtwﬁawaaamcam$qm LR LEG ES

aﬁaﬁmnw%ﬁmwal .
Certified that a proper acquntance has been taken in respect of cach amount paid in this roll from the puson

entived to receive it.

'((<(0'

S
1

upphed by GitaniaLl FORMS & REGISTERS,
64| R.X. Mutt Road, MADRAS - 600 028

afqat® arnfput
Disbursing Officer.



j A
" Major Heaglps

N r
; 52w o-lf;.[h - L , s
‘ Minj gt : ,9”-C3e;.graﬁl1:‘ £0E45 oL e) SUb-HeadD % I
TSEEY of lHome Affaypf 2.1 OFNer expenlizpyp. aé:1_<,4)'(s) |
. ' £ : . B ire to the

{

’ i
. | '
1 .
| ! : ,
N i ;
|
i
| i
!
!
t
i
| . .
' '
' i
' |-
: i



Qg/ Mz ?%_r/f;’w/’” o -
v

- Y

. ) -

o

| i T : ‘ ATy TR TeE (w1
A | ATt agt e afie)
. < - - ‘ , | ARty wrary # fomn
L e _ A1 T "i" 3@ t’:“ Y % § A & o e
e Name ; Designation | N f ST fray g 4

Dated signature (with stamp
whe_re'he_cessaxjy).- Unpaid !
items to be' noted as

such and attested




' t
P . ,
ST e b l "
S-a - : ) . . | !
. ) i . X l ) ¥ '
- 1 g ! »J s -
e : N
: N | ' . AATEF aarm; .
] . ag Pl AHIE R ! ! qETTHGY ¥ imrvaﬁ
, ol e [T (] adtEm, W‘I‘im 4 AN
e e e RO g e
g © dtem)s ,-z.eT*{rf . W D“'ISI“? lomas p'ayzble' AT fFaT g ¢
i . L I i LR ' ! Dated signature (with stamp
i . . : 3 where necessary). Unpaid
| q] . ! items to be noted as '
) 1 Pk A such and attested |
: o s i [
IS R !
T g |

|
l
-
b
! ; Total . . . :
IS |
' ' . ¥ N
o NP PN errernte b reereetssrneerasans I £ OOV o N OUOU SRR &
w9 A ‘ '
Tramr (88 F ARFR Foriiiciereieeneieene e so ( MMU%J*QQ
qm eI T S . yenh Kanern Polln cad
: I ' m’. '
Passed for Rs.....oooooniidinnnnnnninnnn, O O PO USSP NP
.................. ) on the autlfority of L_Lstablishment] 0 p .
sereserannesareseiees : ‘ e . Traﬁjng}i.llowa‘ .........................................
e ey OO SO N SO N R o for S A R e L o
,( Q&e»—?fﬁ’!? A N :‘.IE ot afpEe | |
= Cashier 4o 5 |I Drawing !Oﬁicer’ ;
| I RE R s | |
4 ' qatfR ﬁmmx%ﬁwﬁmmmﬁm;immwm 9 ST FR F T AR §
) : ﬁﬂﬁWﬂ%WW%l ! A . ) ! { i

. Certified that a'proper acqulttance has been taken in respuct of each amouu't paid in thls ro]l from thc pcrson

: ‘ entitled to receive it. i 79 / % l m | ,
1ok . ' = . wfeaw® 1R
T ﬂow) S 27/9/%/ g / ; | Disbm: Officer. -

2) AN
\0/ Supplied by GitaNIALI ForMs & REGISTBRS
S

164, R.K. Mutt Road MADRAS — 600 028‘




JA PR A

AEEE PP
3

: ‘é
BT 5957 TMHFDIATF .%ﬂﬁ
A~,||.-,., ' "',":
No, 14/9/89 JCA"f*n" ML BRI PN
r‘Ovaf'nmmnr ofr: India - o
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accardance with tha
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/. Uspartingnt,g “hamaly;  stafr capr. Oriversi 0sspatch Rioers, ‘-V
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- ampToyees of “the categoriasior: vJamadarsg! ngaftaries, ‘p8ans, 4 o8
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- | By |
.M' ] i L T '— 1
o \ go Tle—
. ” .f.' d | \ v
Loef amployaas  ara not found wearing mniformq hig

To ‘ansyre rnmplianre of thase | ingtr
uctions| it
dacidad that QAch H1n1 g o

. )

B
"“T;“V“‘ of fe aputy Sacratary "/ Olractoq, wha w111 ha

g 0¥ fyn ar mnrn off1c1a1s AL e fhe.a
- conn1da»an necassary,

o and submir jrs raport to thea . Joint

the cage Ay * basit {n ‘the Ist/week or evary month

sfrurtinnﬁ 8

ba his recpon91b11dty:qrno 8 nsqreex

R @Vary month
L _j“rnn<t1rured

at the H1n1stry 1eve1

‘ : 4.'}
BNV N

ﬂfu; J'Ov.

AS par rhe ava1lab1a 1nformar10H, A large number |

L prains . sLry./ Department shoupd constitute’a
L mal} Group | undsr overall supeqv1sion of an officar of VYthe

appropriafn lavel 'as
It snouldlhe\resnnnsibflity oF .this.
‘Broun to make  surprisalch QGX Ay evary weak to, starr with),

r, | - Secrétary -
';“(Adm1n1sfran1nn) / Adc1t10na1'Secr9tary (Adminigtration),'as . -

. other thihgs, rd facilitate® inspection, tha concernad starf
. 'may he dvrnrrad o acsemb]afat'5omelconVRn1ent placa {n-the
L. OTfice Pfemﬂ“e< BL A prescribed time to- be ‘notified * in
'¢ﬁadvanca‘, Repart. . from the individual arficars With whom'ths .
.iﬁGroup G/ q' _z(affl might “ba" posted,trouid also he ralled.‘,
ofory 9 nﬂcﬂqsary"f‘ThathOS?tion should bawnreviawed from '
m-?ime Ty and follow up..action"'as psr the ~ above" “"
| \hould be taken, . The Divisional’Head roncerned’ A
‘With thg. <unp1y Cof un1ﬂorm shou]d a180 be kent Doqted with '
© thg rindlngs or the*Group?for>aopropapata actiontand it will 'L

comp]ianoarwofnurt ase“ ,Q

w ., Ministry / Department - level, it hasiialso . been . +decided i to "
© 0" constitute a central taam- headad by: the Oirector; % Chief- I
. Walfara Orfﬁcan (G.W.0, s 1n1\M1nisrrv © v Parsnnnel and
- Training who y111 be ac:wered by. U si"(wslfara)aqd one~'or-;
Lo more pnnlnyep< As -tonsidarad nacessary, . The Central  team
5 WML visit various - Oepartmenys” {n . rotation periodically say -
' to -start with andicoordvnata w1mh tha' Gnoup zn

on duty.
' has been

aQR1st9d

Among

ﬁ:g' ’ '1nwtruntlonw.-u..f neeamely ?uavnfqma ? go|1‘pgrks rnr\:x P ,“4
: " . e, v e o .‘ : vet? (" 5,5' ' "l}\i'l ‘..\ l‘i"ﬂ > l\c(l‘lfl ';u‘tl
5, - UIA addition ol ‘the *'nroposen! GRoup” At qthe '

Y = .{-'g1m11ar arrangemenr nhould Also ba warkad out in:
ﬁ&tqw i;rﬂsngrr‘ve Oepartmenfq' 1n rﬂgﬂrd tO sr"ff 10 RHbOPdinate /
o ~.attarhed officnp 5 e ' e X

(Y O LA,

11)1-

}H’*'ordﬂr Tiraghsure o comﬁﬂianc 0‘f ‘theee w,
instructions, 1t is, imperatjve’ that-unitorms ‘are <upn11qd 9

' amloyeas well in ' advance’ before’srart of tha season -1iel !
S ISt ApRiY Yor  summer  uniferms’and I&t 'Dctober for w1n}6rn.
uniforms, Acr1on \Should pccord1n91y ~ha. fayen wall _
. Qadvanre to progura. livery 1tems and. rasponsib111ty %h8g1¢ :
(I tha approprwa;q ﬂeve) for Aany deiayf. { ;wi ) 5
:{h‘. o Hindi VCﬁoavm %ﬂ”‘“‘ | 3““ o ) -n‘ N
A C L N .rgl."' 'N,‘ . ‘“‘!
BRI R g);.b;,.
' (/RANBIR SINGH] )

' - | [ v R S R

UNDER. SECRETARY TO "THE | GOVT,

|
|
L
l

g - Te1:. 179 4878 "
P |
" MNo. 10- Cir/Z/PrAO/MlM/Z /_r\ %q Copy toy
Principnl Accounte Office(Admn)
y L o " Mintetry of Home Affairs PAO(SecttI_
v e . North Block, Ney Délhi= PAO(1AW)
L Dated: [ U{ﬂ»“° PAO(PiM)
o | _ | f o PAO(ITBP)
Copy  Fforwarded . -to all "BAOs/RPAOS" ‘. for ' PAO(DCPW)
\ 5 N . C | ol o 5
- T e . ' ol : :
irmation nnd<neéeean%v actinn. ! -~ MPAO(CISF)



st Moo 14/0/88=2 11
' ol L .Gov.uréu‘t_ or%m'[t , \
: - Hinloiry ot Personnsl “public Grisvances b Pensions

Ospartament of barsonnel & Training) =

Now Delhi, the |9 dufg 1989
o FFICEMENORANDLT

: . S RN
Subjectt- Protuctive clothings for Nalion/@hiahﬂios'and

Vatgrmen fnd grant of Washing Allowanco. :

In tutma,éf,tho exiatlni instructions, vhole-time
smployoss of the catogoriss of ﬂ;;_g;l_ehiahtiaa and Uatermon
borno on the :egulapgegtabliahmant of the Govt, of Indis,
other than thoso employed &n tho Ministry of Railuay and the

_ P & Y Departement, are sleigible for supply of protoctive .
. clothings st scales {ndicated ak S.Noe. (vis) end (viii) of
‘ . Annexuré 11 of the Hand Book on Uniforms for Group C& D emplo
‘ yaea'(1981_edition).> o o , :
2, " Ag per agrreement fith the staff reprosentatives of &
! ‘ the Nationsl Council (301), it has been decided to augment the ‘ -
existing protective clothings by supply of one naip cf ‘capvass
ghoes _costing Rs, 42,75 gnce in o Yeal. ' . .

A s, .. 1t has aleo been decided to grant washing allouance
//ﬂ at the tate of Rse,15/- p.M. vith 1EEEE£§§E'97fBCt to theso
V4 categories of employ BG83, e . A : :

= Y VO This issués uith tho epproval of thg Ministry of
; Finance (Dept. of Exp.) vide No.F,7(4)-E,114/88 dated 26,10,88

! g
| (KWK, KRCHIAYANI)
B DIRECTOR (3CA)

1. ALl Ministries/Departoments of the Govt. of India : ,
2. UPSC/CVC/ C&AG/Election Commission/ Commissionar of Linguistic
Minorities/Commissionor for SC/ST/Backuard Classcs Commisgsion
p.M.Vs office/Lok Sabha Soctt/Rajya Sabha Sectt/Preeident‘s” '
Sectt/Vice—Presidnnt‘a Scctt/Supreme Court/High Court/Cantrol .
. administrotive Tribunal ‘ _— :
3, All sections in ths Ministry of parsonnel, P.Ges & Pensions P
~ and MHA - . . . . : A
.4, ALl attached and subordinate offices -of OP&T/MHAR, " A
5, Secretary, Staff side, National Council (30"\{, 13-C, Ferck=
"* "8hah Road, New Delhi (10 spare copies) R
6, Shri. G.L. Dhar 6acr{tary, staff side, Departemental Council
& T, 1-16, INA colony, Nou Dolbi .- | A
7. Cheirman/Socrotaries, Cehtral Govt. Employees’ Welfere Co-
ordination committees. " o
P 8. All staff mombers of-the National Council (300
e 9, All steff mombers of the Dopartomental Council (JM) of the
.« . Ministry oJ_Pe;sonhal,‘P.G. & Ponsions. | ' '
, | ' o :

~

Mat,
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| "’)'> Rl y
ovexrnment of India f ‘ q) )
Ministxry of Home Affairs {;

North: hastern Police Academy
' Meghalaya

NOONLPA/AC/4»2-=80/VoleI/6/’@3 9 Dtd,, Umaaw thaﬂ fi/02
To, ‘

The Dy Director,

NE-II, Government of India,
Ministry of Home Affairs, -
North Block, New Delhi - 110 001,

Sub ¢ Washing Allowan.ce°

.

lef : This office he d, L/No.NE A/AC/42~80/V01 11/
3%69, dt.13/10 2001,

25 \

With reiarence to this office letter gited above
~enclosed ) Ian dixected to request you to intimate
the pxesent position of the cage as: the Group'C* & 'DF
staff who have to wear uniform 'while on duty and aré
jgsued with free uniform are pressing for the drawal of .
washing allqwance{ ” ‘

Yours faithfully,

(H/K Mazumder)
Dy Directoxr(A

l
slemo No. ' o 8L
hEPA/AC/42680/Vol II/é/'g Dt&é msaw,&fggézz::7;702

Copy to 3~

The Under Secretary, Govt. of India, Deptt of
Development of Noxth Easterm ﬁegion, Vigyan Bhavan, Ann-
ex8, Mawlana Azad Koad, New Delhi - 110 o1ie.

&k}gcﬂ/

(H X Mazumder)
Dy Director (A)

o




Government of India

- Ministry of Home Affairs

~ North Eastern Police Academy

PO. UMSAW 793-123

(Meghalaya)

No. NEPAVAC/42-80IV.11/ %, ggg

Subject:

Sir,

The Deputy Director,
NE _
Government of India, MHA, North Block

/

New Delhi — 110 001

* Washing Allowance.

1

{

|

: | ,
| ! :

L

/ 10/2001

N E Police Academy was estabh‘shed in 1978 as| Regidnal Police

|

Training College in order to meet the training needs of N
7 states. Govemment of India /
135 Police Personnel (Group C and 57. (Group ‘D)

uniforms.

©ONOO A WN =

Daftry
Cook
Mali
Sweeper
Water Carrier -
Tailor
Mess Servant
Masalchi-
Syces
10 Farash

11. Dhobi

12.Barber
13.Cobbler
14. Vetermary Dresser
15. Farrier

has sanctioned 247 posts,

\ ;
’ i

L
.
l A
! .

E States comorising of

lout ofI which there are -

who are supplled with
t

i ’ j
i

57 posts belbngir\fg to Gioup ‘D' are categdriéed ae uhderi -

Basing on the O M. No. 3/56/78- JCA dtd. 20/7/1979 all common
categories of Group ‘C’ and ‘D’ employees, who are supplied with uniforms,



-t

a .
J

the Academy : l

l
i

i The above ra'te of

‘New Pelhl vide O.M. No. |3/44l
15/- P-m. to all common categor

Drlvers Despatch riders, . Gastetner - Operator
Messengers, Record sorter. Chowk:dars Farash

1 i
\ 1

i

umformly were granted Walshlnq Allo;Warlc

’Il

Accordingly arrea
Shlllong but got objected, othen

not appearin the said O.M.

Kk

|

Washlng Allowance was'
Personnel Public Grnevances and Pensnon (De

85- JCA dtd: 17}

a
eg@yRs. 4/- p.m.

. I

right from inc'é'ptlions.pf
| |

revnsed by Mlnustry Q

T3

ptt. of Personnel end Tralnmg)

|1/1986 fqom Rel 4/- p.m. to Rs
ies of Grou’lp ‘C''and D’ employees viz. Staff Car
S, Jamadars De.tnes Peons
es & Sweepers

f

'S bl" was prepared and| sent |to RPAQ. (1B),
than those categorlsed due to|the.reason that
the name of the posts of Police Personnel of NEPA and Group ‘D’ employees did

|

Further rate of Wa‘ashlng Allolwancxla was alsp|revised from Rs 15/-

p.m. to Rs. 30/- p.m. vide order No.: 14/9/9§ JCA dtd. 1
thls' oroe coul

s
!

it |

categonsatzon of ithe employees

V\{ash ng Allowance. .

In thls connectlon

Giroup D Smce the Washilng
the orlglnal order shown bid, it i

17/1/86 and @ Rs. 30/- p. m’ from 1/8/1997

In absence of specific ca
of NEPA employee in the 0. MI
' 14/9/95-JCA dtd. 1;L/12/2000 the arme

l

:

Acoounts Offi ice and the employees are

ln order to keep thelr moral :high

thereby

falling under classification of Gerpl;:-]gf

i strongl felt that
‘c and Group ‘D’ are entntled to Wash.ng Al

| I
tegonsatlon of posts of Grou, and ‘D’

No,! No. 3/44/8|5 -JCA dtd 17/1|/1986 and No,
ears bill"¢ould not be submitted to Pay &

. :.,
3N »t?ll
.are,

EONE N | ll

.

& Yo

frustrated and demorallsed

order granting Washing Allowance to- Grodlp (%

they are |ssued with unlform|s at

Y.

Ehcl.: as stated 'abo‘\/e

the GO\

/ernment

b
supplie

| : :
llowance;@‘”Rs.lét/;r

i

owance'@ Rs. ]15/- p.m. wef

f

h

X

costs.

!
{

ed witht |

—

Inot revuse the rate of

|

it all ]Polnce Perspnnel
he,un forms lncl dmg

. was| gr.-[anted basnng on

mployees both Group

,1you are requested to issue an
and ‘D’ employees of NEPA as

Your%aithfully,}

i

STl

\

| (Umed Singh)
] Director

2/?000 with changed .




‘e #

Aot B

FAX : 011-3012432 (N.B.) -

. 011-3013142 (E.0.) |,
011-4624821 (LN.B.)
011-6107962 (Trg. Div.)

- 0114361230 (PE.S.B.)

| ﬁ“?ﬁ““*ﬁ
GOVERNMENT OF INDIA
A R RN
. MINISTRY.OF PERéONNIEILi PUBLIC GRIEVANCES AND PENSIONS
S i oA e
\ DEPARTMENT; OF PERSONNEL & TRAINING
7 4 'NEW DELHI AN e
No.14/1/2002-JCA the ~ June, 2002
To' :
shri umed|Singh), - '
Director, S N ks
_North Eastérn [Police Academy,
Ministry of,HcmeiAffqiqér
Unsaw, Umfam = PIN - 793 122 ;
MEGHALiAYA ;;;|| qc/.
) | L 51
subject: | Washing Atjowance., .. v
: o . ) + | .
Sir?
o R | S
e o I am QJrected{ to refér  to your leter .
'No.NEPA/AC/42-80 vol.IT / 73 dated 9tn May, 02 ~on the. above
subgeet and toJ-sayi:that rthis Department regulate policy
1nsFrpctions fory  supply of | uniforms supplied to Group C & D
omplovees in respect) - of certain identified categories of staff
referredito in |para | of thiis Department’s. 0.M.No.14/9/85-JCA
vdaQe%‘12712—2000| In| respect of categories other than those
mentjonéd in the afqrgsaid 0.M., the administrative Departments.
| ard authorised - %o declare JentitTement of ~uniforms, grant ot
) | waghing h]Toyancé et Keepihg . in view the functional
requirements. The jwdshing a|Towance| has boen enhanced t& R&.30/-
|{hiterms| of aforesaid: jng;k&gtﬁonq_yffo' dategories indicated
- in.l' In respect (of catdgqripé qbt'$o covered, the matter has
Up. With Ministry iof. HomelAffair for issue of order:
. | Actid ,mayibﬂ'takeﬁ.?ccording1y.
. . H { i : . '
l i
Il | i - Yours faithfuwry,

IR A - Ey
i | r
| ' ( RANBIR SINGH )

UNDER SECRTARY TO THE GOVT. OF INDIA

Cofent

o



".n.:NEPnlac/az-BOIVo1~I:/5Q57_féif:zi

o Sub !- ".W' hin . TP B RO
" Ref i~ This 0ffice Reqd .NO.NEPA/AC/&Z-so/v@1-1I/

!
|
4
BN
. T A 1Y
p afﬂ' T { Yo . i .
Dtayy "msaw. the )/ .

. The - Dy. Director :
g~N E « I, Govt of India, L
: _Ninistry of Heme - Af.t’air R
North Block. N/Delhi - 119001. S

V6183~84 dfézs 1/

"4".'

S, | | S
R T referanca ta th!s:of!ice letter cxted above, Ian direc-

.  ﬁ ted to request -you to Intimatejihe present posi icn oL the ca@e a8

. the Group 'C' and. Gréou, "D' st&!f ‘whe’ have‘to,wﬁar unltorm wh&le on
- duty and are issued witg |
,;Washing Allowanceo o

tree unifo*m are’

';‘ing fcr the' drawal of

B IR

Yburs faithfu11y3

- ( H K- Mazumdar )
. Dyé Director (Addt)

«'No.NEPA/AC/AZ-BO/Vel—II/ _”r: | Dtd., umsaw, th, O
; Cpr te 3~ - -

o . The Under Secreatary; Govt Of India 1 .
. -Deptt. Of- Development of Nerth Eastern Region - _
: * . Vigyan Bhavan Annexa' Ma lana Azard Road, R
B New Delhi - 110011. - o




-Govt. of India -
Ministry of Home Affairs
North Eastern Police Academy
Umsaw, Umiam - 793 123
(Meghalaya)

No. NEPA/AC/42-80Volll 73 / | Dated : Q’AL /May/2002

To,

The Under Secretary, JCA

(By Name) |

Room No. 279 (A) | ‘ | |
Deptt. Of Personnel & Training |
North Block, New Delhi . 1
Pin-110 001. r |

Subject: Washing Allowanceg.
Reference: Our discussion on 30/4/2002.
Sir, . ‘
| am enclosing herewith a letter No. NEPA/AC/42-80N._II/3569
dated 13/10/2001 along with its enclosures with a request to look into the matter
and issue an order granting Washing -Allowance to all common categories of

Group “C" & “D” employees supplied with the uniforms at Government cost.

Due to non receipt of arrear, there is resentment amongst the staff'
members and, therefore, an early action is requested please.

|
I
|

' fY}oufs f?ithfully,




